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TO BE PUPLISHED IN THE GAZETTE OF INLIA EXTRAORDINARY PART II-
SECTION 3 - SUB-SECTION (ii) DATED 2f. > _, 1993 |

GOVERNMENT OF INDIA

MINISTRY OF FINANCE

DEPARTMENT OF REVENUE
CENTRAL. BOARD OF DIRECT TAXES

' 24
New Delhi, the n Februgry, 1923

EOTIFICATIOHN
INCORE-TAX

S.0. (B) 1In exercise of the powers conferred by sections

35AC and 285 of the Income-tax Act, 1961 (43 of 1961), the
Central Board of Direct Taxes hereby mekes the following rules

further to amend the Income-tax Rules,;1962, namely :-

1. (1) Thede rules may be called the Income-tax (_S2
amendment) Rules, 1993. o
(2) They shall come into ferce on the date of their
publication in the Official Gazette. 4

2. In Part I1 of the Incomé-tax Rules, 1962,'inlsub—papti:;

sfter rule 11N, the following shall be imserted, namely :-

“CERTIFICATE OF PAYMENT OR EXPENDITURE IN RESPECT OF
ELIGIBLE PROJECTS OR SCHEMES NOTIFIED UNDER SECTION 35AC

11-0.

{1) The certificate referred to in Clause(a) of sub-
~ section (2) of section 35AC shall be in Form No.58A.

(2) The certificate referred to in Clause (b) of sub-
section (2)of Section 354C shall be in Form No.58B.

(3) Every public sector company ©T a local guthority or an
sssociztion or institution, as the case may be, who
igsues z certificate referred to in sub-rule (1) or
sub-rule (2) shall, in respect of the 3lst March in
each financial year, deliver or cause to be deliverad
toc the Secretary, National Committee, an annual Report
inéicating the progress of work relating to the . |
project/scheme during the year as well as the follow-
ing information ( Please specify the information in
respect of each contributor separately ):-

(i) Names of the contributors and ﬁ{}addxass.

(ii) Permanent Account Nnmber./G;I.R. Number-ef the
contributors.

oaog2/-




\' (iii) Amount(s) of contribution.

(1v) The project/scheme for which contribution was
made.

(v) Total amount of contribution received during

the previous year. .

(vi) Total cost of the prject approved by the
Ketional) Committee ( with date of Committee's
approval).

ﬁ\(é) Every public sector company or a local authority or an
assoclation or institution, as tke case may be, who
issues a certificate referred to in sub-rule (1) or
sub-rule (2) shall send an annual statement of dongtion
received and the details of the project to the Ngtional
Committes and to each contributor by 30th June, follow-.
ing the financial yéar in which the amounts are. received.n

3. In Appendix II of the Income-tax Rules, 1962, after Form
Ko .57 the following forms shall be ihsertcd, namgiy -

.*  ™FORM NO. 58-A  _ ..

: / See Rule 1120(1)_7 N

Certificate of expenditure by w of ent in e ect

of eligible projects or schemes notified under section
354C :

Certified that (P.A. No. . ) has
(name & address of donor) '

N . :
peid ¢:sum of Rs. on in cash/-

( in figure) (in words) ( date)

by chegue No./Demend Draft No. - in respect of

(name of
project or Scheme which has been notified

project or scheme) _
under Section 35AC vide Notification S.O. , dated

iscued from File No. : at an estimated cost of Rs.__

for assessment year (g) .

e It is further certffied that the amount received from
Lo Gorer is within the gmount of the project/scheme gpproved
‘e~ C Etlonal Committee under Section 354C of the Income-tax
w Ley be seen from the following 4

Amount in Rs,

ﬂm:ﬁ _”_”mi&g;htvreceived till dgte
‘; as donations from others
' prior to this dongtion :



-3 -

Amount received from dpnor :

named in Pgrsgraph 1

Total gmount received for the
project/scheme including the
smount covered under this
certificate.,

Tetegl cost of the project/scheme'A
approved by the Nztionsl Committee
under Section 354C

3 in annuzl stztement éf dongtions received znd the

e

‘detgils of project will be sent to the National Com-

mittee and the denor by 30th June following the
financial yegr in which the gmounts sre received.

Name - Signature

Address ' Naume.
Permgnent Account No. . De51gnation -ef the person
of the donee organization. managing the affairs of

the donee-organisation _

Date

FORM NO, 58B
(See Rule 11-0 (2)
Certificate of expenditure incurred directly by

= = t oF eileil oot ]
i ! V .

This is to certify that

("Name & address of the
hzving permanent Account Number/G.I.R.

Contributer)
Number , has incurred an expenditure of
Rs. during the period from

(in figures snd words)
to during the financial year
in respect of project or scheme which has been
noctified under section 35AC vide notificgtion No.S5.0.
Cated issued from file Nc. at
an estimated cost of Rs. fer assessment
year{s)

(Signed)

Plgce ' accountant*%7f
Date

#* Thig certificate is to be signed by -
(i) = chartered accountant within the
C'D&/’




i - | — 4=
‘!’ _ mezning of the Chgrtered Accountants

sct, 1948 (38 of 1940); or

(ii) =ny person who, in relztion to any State
is, by virtue of the provisions in sub-
section (2) of section 226 of the Compgnies
ict, 1856 ( 1 op1956), entitled to be ‘
gppointed to acl &s sn 'guditer of companies
registered in that State." '

S

( V.K. SAKSENRZ )
UNDER SECRETARY (TPL-I)

No. 9AL>
F.No. 142/86/92-TPL

‘Note : The principal rule viz. Income-tax
Rules, 1962, as smended from time te
time was made vide S.0.969 dated
26.3.1962 .
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